GOVERNMENT OF NATIONAL CAPITAL TERRITORY QF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELH!

No. F,14t41},ﬂ'm=2{]18,’cﬂn52lawf5;__ 43 Dated the 20" August, 2018
To

The Special Secretary (GAD),
General Administration Department,
Government of NCT of Delhi

2" Level, A-Wing,

Delhi Secretariat,

Mew Delhi,

sub:  Gazette Notification of the Delhi Appropriation (No. 3) Act, 2018 (Delhi Act 05 of 2018)

Sir,

Please find enclosed herewith two copies of the subject cited notification (English and Hindi
versions) for publishing in the Delhi Gazette (Part-IV)—Extra-Ordinary today itself. It is requested
that at least 10 Gazette copies of the same may be sent to this Department as so0n as received fram

the press,
Yours faithfully,
Encl: As above e
{Anoop Kumar Mendiratta)
Pr, Secretary (Law, Justice & L.A.)
No. F.14(41)/LA-2018/ cons2law/ {7 - 43 Dated the 20" August, 2018

Copy, together with the copy of enclosures, forwarded for infarmation and necessary action to:-

i The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001 (with 5 copies).
% The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law & Justice, Legislative
Department (Correction Cell), Shastri Bhawan, New Delhi-110001 (with 2 copies).
The Pr. Secretary to Lieutenant Governar, Delhi, Raj Niwas, Delhi-110054.
The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
The Secretary to the Law Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002
The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
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\/8./ The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-110054,
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ZLIT \EFI (Anoop Kumar Mendiratta)
@\ N \‘ Pr. Secretary (Law, Justice & LA )
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(TO BE PUBLISHED IN PART =1V OF THE DELHI GAZETTE EATRAORDINARY)

GOVERNMENT OF NATIONAL CAPITALTERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14{41)/LA-2018/ cons2law/ § G - &7 Dated 20™ August, 2018

NOTIFICATION

NO. F.14(41)/LA-2018/ cons2law / S G — 63 -, The following Act of the Legislative Assembly
of the National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the
16™ August, 2018 and is hereby published for general information:-

“THE DELHI APPROPRIATION (NO.3) ACT, 2018
(DELHI ACT 05 OF 2018)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 09"
August, 2018)

[16™ August, 2018]

An Act to authorize payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of the
financial year 2018-2019.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty-
ninth Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No.3)
Act, 2018.

Issue of 2. From and out of the Consolidated Fund of the

¥1347,04,48,000/-from National Capital Territory of Delhi, there may be

and out of the paid and applied further sums not exceeding

Consolidated Fund of the
National CapitalTerritory
of Delhi for the financial
year 2018-2019.

those specified in  column(5) of the Schedule,
amounting in the aggregate to the sum of Rupees
Thirteen Hundred Forty Seven Crore Four Lakh
Forty Eight Thousand only towards defraying the
several charges which will come in the course of
payment during the financial year 2018-2019 in
respect of the services specified in column(2) of
the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and
out of the Consclidated Fund of the MNational Capital
Territory Delhi by this Act, shall be appropriated for
the services and purposes expressed in the Schedule
in relation to the said year.
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THE SCHEDULE
(See sections 2 and 3)

SUMS NOT EXCEEDING

(% In thousands)

Demand | Services and Purposes Voted by | Charged on Total
No. the the
Legislative | Consolidated
Assembly | Fund
1 Il 111 v v
1 Legislative Assembly Revenue 100 0 100
2 General Administration Revente 1042400 1] 1042400
3 Administration of Justice Revenue 51300 2400 53700
Capital 150000 0 [ 50000
4 Finance Revenue 1 QOO0 12570 112570
5 Home Revenue 10000 0 L0000
6 Education Revenue 700 583 1283
Capital 1500000 0 1 500000
7 Medical and Public Health Revenue 400500 000 409500
Capital 350000 i 350000
8 Social Welfare Revenue 43450 0 43450
g Industries Revenue 0 4] 0
10 Development Revenue 47445 0 47445
T Urban Development and Capital 750000 0 9750000
Public Works
Total 13445895 24553 13470448
w,,.,u:-'

(Anoop Kumar Mendiratta)
Pr. Secretary (Law, Justice & L.A.)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8" LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI-110002

Mo, F.14(41 FLﬁ-EUIEIﬂDnBEIﬂWﬁf]},éj Dated: 20082018

CERTIFICATE

It is hereby certified that the contents of the soft copy as well as the hard copy as given in
—
notification No. F.14(41yLA-2018/ cmnslfawf}&-—éj dated 20 /08/2018 are the same and also approved

by the competent authority. L }LBL’!'EJ_A ’n(*" ih
(Sharda Jain)
Consultant
20/08/2M 8



